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Orders Of The Tribunal 
O.A. No. · /2005. (Om.Pra as & Ors. v. UOI &.Qrs.) 

. Date of order: 18.02..2005 . 

Mr. Hemant Shrimali: Counsel for the applicants. 

The learned counsel for the applicants submits that 
· there are number of defects in this case and he would prefer to 

file separate ··Original Application in respect of ea'ch applicant 
and permission may be granted for the same. Since the defects 
have not been removed, the only order that. can be passed is 
regarding declination of registering this case which· never 
debars the party from filing another applications. The 
Registration of the Original Application, in· defect, is declined, 
e~ccord i ng ly. · · 
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